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against yen credit. May I also know
how these prices compare with the
price of fertiliser produceg in India
from Sindri and other places?

Shri Iqbal Singh: This comparison
is not relevant, because there is
botng to be difference.

Shri Wanga: How much is it, he
asks.

Shri Igbal Singh: It is given in the
statement. There is bound to be
difference because when somebody
goes with cash and wants to purchase,
certainly he will purchase cheaper
than one who has to take a foan.

Shri P. Venkatambbainh: On a
point of order. Here the hon. Minis-
ter says this is limited in scope s0
far as his ministry is concerned to
getting the fertiliser from Japan and
giving it to the Fertiliser Minister.
In that case, will it not be desirable
that it should be clubbed on to the
Minister of Fertilisers because all
these questions arise in the course of
supplementaries, and members will
be naturally inclined to compare
the price available in nur country
with prices elsewhere?

Mr. Speaker: That is a different
qumtion, This j; on the imports of
fextilisers. This ministry imports.
If you want to compare prices, you
must addresg the other ministry.

Shri P. Vonkatasubbajah: But
there must be scope for members to
put question. In that case, it could
have been passed on as a written
answer,

8hyi P. Gopalan: May I know
whether it is a fact that the coal-
based fertiliser plant proposed to be
set up at Korbe has been given up:
if so, what are the reasong for giv-
ing up this plant? Is it a fact that
it wag due to the pressure exerted
by the World Benk that thix was
given up by the Covernment?
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Sbry Ighal Slogh; It relates to the
setting up of a plant and this ques-
tion may be put to my hon. friend
the Minister of Petroleum and Cha-
micals. We do not deal with the
setting up of these plants,

Shrimati Lalshmikanthamema: Do
the Government propose to import
more fertilisers from Japan and is
Japan in a position to supply us more
fertilisers? [n the place of foodgraina,
are we preparing to import more and
more fertilisers from other countries?

Shr{ Iqgbal Singh: Japan is in a
position to supply us more fertili-
sers but we have to see our own
capacity to find the foreign exchange
resources, how much money we tan
spare and so on.
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Shry Igbal Singh: This question
may beiter be asked of the Agricul.
ture Ministry.

Reservation toy Scheduled Castes and
Scheduled Tribes in Legisiatures

+
*342. 8hri P. K. Deo:
Shrl K P. Biagh Dees:
Shri D. N, Deb:

Will the Minister of Social Weltare
be pleased to state:

(a) whether there is any propossl to
extend the period of reservation of the
Scheduled Tribes and Scheduled
Casies so far as their represemtation
in the Stafe ang Central legislatures
is cancerned; and

(b} if so, the details therecf?
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. The Minister of Siate in the
Departmont of Social Welfare (Shri-
smti Phulrenu Guha): (a) No, Sir.

(b) ‘Does not arise.

Shri P. K. Deo: The constitutional
regervation has been increased from
ten years to twenty years. Is it not
an admission on the part of the Gov~
ernment of complete failure to im-
prove the conditions of the schedul-
ed castes and tribes? In view of that
are they going to take more vigo-
rous steps to bring them in par with
the other non-tribals and higher caste
people?

Shrimsati Phulrenu Gaha: In the
Constitution the reservation of seat
was only for ten years, upto 25th
January 1960, But in 1959 the
maiter was examined and it was
felt that though the scheduled castes
and tribes had made some progress,
stiil they occupied a lower position
in the matter of literacy and per
capite income. etc. and so the period
was extended by another ten years,
thst is upto 25th January 1970. It is
too early to consider further cxten-
gion.

Mr. Speaker: He is not asking for
durther extensions: he asks Whether
Government have taken steps during
this periog to bring up their condi-
tion,

Shrimati Phulresu Guba: I men-
tioned that steps are being taken
according to our resources.

Shri P. K. Deo: In view of the
falt that the Maharaja o? Tripura,
Mr. Jaips! Singh, Kumari Rajanl
Gandha, Princes of Sarangarh—all
thege persons are being elected on
tribal tickety though they can beat
any post not tribal or high caste man
n any walk of Jife, is it ot desirable
that these reservations sbould be mede
on economic grounds instead of anthro-
pological and ethnlc grounds?
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Shrimat; Phuivenn Guha: It is a
suggestion which can be considered.

Shri K. P, Siagh Deo; May I know
if the Government has implemented
the Lokur committee report to des-
chedule certain tribes and castes as
they do not neced the benefits of the
reservation any more,

Shrimatl Phalresu Guba: The
matter is under consideration and a
decision will be taken later,

Shri D. N. Deb: 1 am speaking
of Orissa. The Hindus who had
been converted into Chirstianity in
the coastal area are not treated as
Adivasig but in the interior they are
treated an Adivasi. I want tg know
why in one State there are two diffe-
rent kinds of rules because they are
all Indian citizens.

The Minister of Planning, Petro-
leum & Chemicals and Social Wel-
fare (Shri Asoka Mehta): As far as
‘h¢ 'riba] people are concerned
there is no distinction made on
the basis of religion. If there is any
such case, if it is brought to our
notice, we will laok into it and rec-
tify it.

Shri P. Venkatasmbbaiah: May I
kaow whether the Government have
reeeived any pepreseniation from the
Bhov; community in Mysore Stale
where hithertn they have been consi-
dered as Scheduled Castes and seats
were reserved for them and whether
{here is any proposal under the con-
sideration of the Mysore Govern-
ment op this Government for deno-
tifying them from the Scheduled
Castes list and. if s0. what were the
reasons?

Shri Asoka Mehta: The whole
matter is under consideration of the
Government just now.

Shyi E. K. Nayanar. May I know
what is the Central Governments
policy towards converted backward
Christians and the other tribal sec-
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tions? Do thay gat the same faci-
lity under the Comstitutiony 1 mean
the converted backward Christians
and tribals. Will they get the same
facilities such as reservation accord-
ing to the Government policy or
what?

Shri Asoka Mehta: I have already
answered that question, that as far
as the tribal people are concerned,
there is no distinction on the basis
of religion.

Shri E. K. Nayanar: That js not
thg quesetion; it is not a question
of distinction on the basis of religion.
1 want to know if the same facilities,
the same reservation and the same
privileges are given.

Mer. Speaker: There js no distinc-
tion. That is what he means.

‘Shri £. K. Nayanar: There is dis-
tinction.

‘Mr. Speaker: Whatever it is, you
may differ from the answer, but the
Minister says there is no distinction.

Shry Asoka Mechta: I have pointed
out that if there are concrete cases,
they should be brought to our atten-
tion.

Shri Kanwar Lal Gupta: The
Minister was mentioning only about
the tribes. But the question is
whether there is any difference as
far as the Scheduled Castes are con-
eerned.

Mr. Speaker: That js a different

matter.

Shri Asoka Mehta: That is a diffe-
rent matier. Under the Constitution,
it has been made clear.

Shri Tulshidag Jadhav: Will the
Governmant cemsider the iuelusion
of the Jolatl -.commmunity, & emall,
+poOr community, in She list of Behe-
<duled-Cesten?
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Shei Asska Mohia: On the dasis
of the recommendation mmde by the
Lokur Committee, we hagd held san-
sultations with the State Govern-
ment a3 well a5 Memberg of Parlia-
ment, the previous Parliament, and
in the light ot the discussions, wa
have now come forward with the
Proposals; as soon as the Cabinet has
approved them we hope to introduce
a Bill in this session of Parliament.

Shry Tenneti Viswangtham: 31z the
Minister gware that the Harijans
who are converted intg Christianity
are not treated as Scheduled Castes
in some States, for example, in

Andhra Pradesh? The allotments
that are made for the Scheduled
Castes are not applicable ¢to these

converts.

Shri Asoka Mehta: The Constitu-
tional position is that, as far as the
Schedule Castes are concerned, they
have got to be either Hindus or Sikhe
in order to enjoy the facilities.

Shrimati Sushila Rohatgi: Sir, gen-
sidering that this measure was taken
as a handicap in the race of national
progress, and gave privileges to the
Schedule Castes, may I know whether
the Government have been able to
assess how far fhey have been able
to take advantage of this reservation?

Shri Asoka Mehta: Every year, the
Commissioner for Schedule Castes and
Schedule Tribes prepares a report,
and that is laid before the House. In
that report, the Commissioner, who is
an independent authority under the
Constitution, reports to the President
as to how the safeguards are being
enforced.

Shri Mem Barua: May I know if
the hon. Member is aware of the fact
that certain people who work in ‘the
Assem tea gardens are treated as
Adivasis in the State from where they
had originally come and they sre-not
trested as Adivasis in the Sizte - of
Assam, and they are Senled -the ‘vights
and privileges and the bemeifits ‘'em-
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Joyed by other members of the Adivasi
community?

By Asoka Mehta; I am not aware
of this, and if the hon. Member will
kindly give me concrete instances, I
shall look into the matter,

Shri Hem Barma: [ will.

Shri M. R. Krishna: May I know
whether the Government has at any
time examined the most unsatisfactory
poattion regarding representation for
the scheduled castes and tribes in the
Upper Houses in the States and in the
Council of States here? If so, may 1
know whether Government is thinking
of making any changes in it to give
them proper representation in the
Upper Houses?

Shri Aseks Mehta: There is no ce-

servation so far as the Upper Houses
are concerned.

Dr. Ranen Ses: A ljttle while ago,
the minister stated that the Gove:rn-
ment has no contemplation to extend
the period of reservation for the sche-
duled castes and scheduled tribes. She
alsg mentioned about the constitutional
provisions. When the Constitution was
adopted, it was envisaged that during
this period, the members of the sche-
duled castes ang tribes will be suffi-
ciently developed due to the efforts of
the Government of India. In view of
the fact that such development has
not taken place amang the scheduled
castes and tribes, may I know why
after 1870 the Government propose 10
abolish this reservation?

Shri Asoks Melita: My colleague
never said that the Government wants
to abolish it, All that she said was
that this matter has not yet been con-
sidered. She alap pointed out that
on the previous occasion this matter
was considered onlyin 1959 when the
deadline was 1980. Thia ime the desd-
line is 1970. Perhaps the Government
will come forward with its proposal in

i ©. N. Wowy: Mey T know
Whether the Covernment has set up
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any machinery, besides the Commis-
sioner for Scheduled castes and Sche-
duled Tribes, to find out whether the
Harijans have come up to the marx
and whether reservation can be given
up?

Shrli Asoka Mehta: '‘Of course,
under the Constitution, the most im-
portant authority is the Commissioner
for Scheduled Castes and Scheduled
Tribes. But the Department of Sociat
We'fare has also been appointing
various committees. 1 am sure he is
aware that there is a committee on
untouchability and it has submitted its
interim report. We are now waiting
for its final report. .

i wew fagrds  wrwdd ; swfr
A wrrr i Awrw Y A g ot
heasn ¥qre s g § A E
feii % 39 greel ¥ ¥ A
st ¥ srener foar o @ fe TE
axardr e aaafag) 4 mfaw feww
aromr & ween g § feome
viTvare oY o RS o Wi AEY WA
? a1 & wganw f oy TR ¥
qrewit &1 gz AN & fag four @
ST AT T 9 AuH AH TO
Tt ?

o wsie g SEET SATE
% 2 fear ww B AETERA F AT #
farw Feay o7 | AFT FA A A B
W&iiv«%tﬁiézmﬂz;w
& FawE ¥ & a7 wi arfeuriE
& Ao § O At ¥ aadhe v



. 3655 Oral Angwers

arfgn ¥ fed ¥ ga% IwT e g
ua fam & afeg ¥

of; faw aroaw : sy, wERY
& wowre & e g § i s e eI
w1 wwe § fr g w2 N w39
w3 #3 w1 fotd foult o7 1 faslY
JvaT W gER vy Al fewr A
THo U¥o Wo ®Y a UHo o ¥ WIT
for 1970 ¥ 9w A HE TATA
T ARt T F T Wy Aw DS
grf qraT w4 yoarx'T WU A aE
wiw w7 X fir gfomt w1 Seqm gt AT
ar Ay ?

o UA\T Agar:  wA § 4 ol
T =21 % 197 0 ¥ w1z 7z foAnT
QAT ATCAT | A® FIC AT I K
g uft T AR et g agy

FEQ AT—ATET ®HA T A FT
quia 27 g W ad ¥ fx w9 R
# w fige faelt ot 1 At w1 A
foie fadt

ot wrw fagrd wrdr
oY wAd § &Y foefr smwfr

Mr, Speaker: They made the report
after enquiry,
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Shrj Asoka Mehta: [T3adma 1 &
They do not take advantage of the
reservation, They do not want it.

Shri Hem Burna: They want it.

Shri Asoka Mehta: They do not
want to enjoy the reservation of ceats.
So what you are talking about is scho-
larship and that kind of facilities.

2T A% g A7 frpgAt 31 e
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Shri Humayan Kabir: Would the
hon, Minister be pleased to state if the
Government have any scheme for re-
ducing the quantum of reservation by
stages sg that it is not withdrawn all
at once but spread over a number of
years?
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Shrs Asoka Mehta: As my colleague
peinted out, the Government has taken
no view on the matter just now. And,
as she also pointed out on the previous
oceasion, a view was taken only one
year before the elections. It remains
to be seen when this view will be
taken by the Government. I shall look
into the suggestion that the hon. Mem-
ber has made,

Shri B, Xavier: The hon. Minister
was just now telling us that there is
no distinction made between the Tribal
people who are Hindus and those who
have been converted into Christianity.
May I know whether the hon. Minister
will give an assurance that he will

. ¢ollow the same policy in respect of

the Scheduled Caste people who ar®
Hindus and who have been converted
into Christianity, because. ...

Mr, Speaker: He need not explain.

Shri S. Xzvier: If he cannot, may I
know what are the reasons for it?

Shri Asoka Mehta: As far as the
facilities to Scheduled Castes are con-
cerned, under the Constitution they
are available only to those who belong
to Hindu religion and Sikh religion...

An hon, Member: Why?

Shri Asoka Mehta: Why. because
it is under the Constitution. You can
change it. I am guided by the Consti-
tution. If they accept any other reli-
gion, then our effort is to take care of
their requirements ang give them the
provigions that are made for other
Backward Classes.

Somte hon, Members rose—

Mr, Speaker: So many hon. Mem-
bers still want to put supplementaries
on this, We have taken sufficiently

long on this. Let us go to the next
Question.

An pom, Member: Sir, only one
question.

Mr. gpeaker: Yours is only one, but
there are others alwo, Let ug go to the
next question.
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Collaboration with Kuwait for
Fertilizer Preduction

+
*383. Shri Yashpal Singh:
Shri 8. C. Bamanta:
Shri George Fernandes:
Shri Madhu Limaye:
Shri J. H. Patel:
Shri A. Sreedharan:
Shrimati Tarkeshwari Sinha:
Shri 8. M. Banerjee:
Dr. Ram Manchar Lohia:

Will the Minister of Petrolenm and
Chemicals be pleased to state:

(a) whether Government have
agreed to collaborate with Kuwait in
regard to fertilizer production;

(h) if so, in what respects; and
(c) the terms of the collaboration?

The Minister of Pianning, Petroleum
and Chemicals and Social Welfare
(Shri Asoka Mehta): (a) No. Sir.

{b) and {(c) Do not arise.
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